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B ila sp u r , th is  the 9 th  day o f Septenriber, 200 4

HDn'ble M r. M .P . S ingh , V ic e  Cteirm an  
H:>n*ble M r. Mad^n Moh^n, J u d ic ia l  Member

P .H . M id a iia r
S/o lA t e  S h r i P.Munnaswany 
M u da lia r Aged abou t 6 6  y e a rs ,  
t te t ire d  S r .  C le rk , Under 
C h ie f Engineer (C o n s tru c t io n )
S .E .C .R ly , B i ia s p u r .
R e s id in g  a t  14/ 7 0 0 , se sh  Colony,
V inoba Nagar, B iia sp u r
T e h s i l  and D i s t r i c t  s B iia sp u r (C G )

(By iidvQ cate - S h r i  B .P . R ao )

i^PPLIGANT

VERSUS

1 . Union o f  ih d ia .
Through The S e c re ta ry ,  
M in istry  o f  R a ilw ay s , 
R a i l  Bhawan, New D e lh i.

The G eneral Manager,
South B ast C en tra l Railway^
B iia sp u r  Zone, G .M . O f f ic e ,
BO t B iia sp u r
T e h s i l  and D is t r ic t  s BdLlaspur (CG)

The C h ie f P e rson a l O f f ic e r ,
South Bast C en tra l R a ilw ay ,
B iia sp u r  Zone s B iia sp u r
T e h s i l  and D is t r i c t  s B iia sp u r  (CG)

The -E^isst. P e rson a l O f f i c e r (P r o je c t ) ,  
South B ast C e n tra l R a ilw ay ,
B iia sp u r  D iv is io n , B iia sp u r  
T e t e i l  and D is t r i c t  s B iia sp u r  (CG )

5 . T te  FA St CAO (Pension )
South E ast C en tra l R a ilw ay , 
B iia sp u r  D iv is io n , B iia sp u r  
T e h s i l  and D i s t r i c t ;  B iia sp u r (C G )

O R D E R  (ORAL) 

M .P . Singh/ V ice  Ctelrroan -

S£SPa4DENTS

Bj[ f i l i n g  t h is  Cftk, the a p p lic a n t  has sought a d ir e c t io n  

M o  d isp o se  of te p re se n ta t io n s  dated  2 0 . 4 . 2 0 0 2  & 2 6 . 8 . 2 0 0 3  

^ (A n n e x u re -A -s ; c o l le c t iv e ly ^ "

2 . The b r i e f  f a c t s  o f the c a se  a r e  t t e t  t h e  a p p lic a n t  

r e t i r e d  from s e rv ic e  on 3; l . 0 1 . 1 9 9 6 . F u l l  r e t i r a l  dues

h^ve no t been p a id  t o  him. A cco rd in g  to



1

St 2 i t
h is  ca lc u la tio n ^ a n  amount of R s. 3 0 /1 3 7 .0 0  a s  D.G.R.G, and
2 1 ,8 7 2 ,0 0  as le a v e  sa la ry  w hich a re  payable t o  him, have not 
been p aid  by th e  resp c»id en ts. m  t h i s  co n n ectio n  he iîs subm itted  
r e p r e se n ta tio n s  dated  2 0 .4 .0 2  and 26 .8 .2  003 (M inexure-A-5) which  
have n ot been d ecided  by th e  resp on d en ts.
3 . tfeard th e  lea rn ed  co u n se l fo r  th e  a p p lica n t.
4, The learn ed  cou n se l for  th e  a p p lic a n t s t a t e s  th a t  th e  
a p p lic a n t w i l l  f ^ l  s a t i s f i e d  i f  we d ir e c t  th e  resp on d en ts t o  
co n sid er  and d ec id e  h is  a fo r e s a id  r e p r e se n ta t io n s  by p a ssin g  a 
d eta iled #  speaking and reason ed  ord er.
5 ,  Hi th e  fa c t s  and circum stances of th e  c a s e ,  we
d ir e c t  th e  respondents t o  c o n s id ^  and d ecid e  the a fo r e s a id  
re p r ese n ta tio n s  o f th e  a p p lic a n t d^ted 2 0 .4 .2  0 02 and 26 .8 .2 0 0 3
(Annexure-^-S) by p assin g  a d e ta ile d , speaking and reason ed

'){order w ith in  a p eriod  of 3 months from th e  d ate of r e c e ip t  of
copy of t h i s  carder and communicate th e  same t o  th e  a p p lic a n t .
The a p p lic a n t i s  d ir e c te d  t o  send a copy o f t h is  order a s w e ll  
as a co£Y of ^  w ith in  15 days from th e  d a te  of r e c e ip t  of 
copy of t h i s  ord er.
6 ,  The 0^ stan d s d isp o sed  of w ith  th e  a fo r e s a id
d ir e c t io n s  a t  th e  adm ission  s ta g e  i t s e l f .

M o ^ n )(J®idan MoJ J u d ic ia l  Member CM.P. Singh) V ice Chairtaan
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